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"' OPEN CD URT 

CENTRAL ACl"IINISTRATIVE: TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

er VIL APPLICATION NO. 37 Of 200, CON TEPIP T 

IN 

ORIGINAL APPLICATION NO. 1535 or 2002 
13th 2005 ALLAHABAD, THIS THE DAY or JANUARY. 

HON'BLE MR. V. K. l'IAJOTRA, 
HON'BLE ~R. A.K. BHATNAGAR, 

Ram Sarai s/o Swerath 
r/o Muthani P.O. Mohania 
Oistrict-Kaimur Bihar. 

VICE-C Kil IRMMI 
tw!EP! BE R . ( J ) 

(By Advocate : 

.. ••• Applicant 

Shri S.~. Csy/S.K. Mishra) 

V E R s u-s 

Shri K.K. Saxena D.R.PI. E.C. Railway, 
Mughalaarai,Oistrict-Varanasi. l 

• •••• Respondent 

(By Advocate: Shri K.P. Singh' 

0 R OE R - - - - .. 
By Hon 'ble Plr. v.~Majotr a, Vice-Chairmpn 

Learned counsel heard. Applicant •a O. A. No. 1535/02 

was disposed off vi de order de ted 04.02.2003 ( Anne xu re -3) 

1.1 i th the fol lowing observations/ gi·r~c ti-6 ne: - 

-·- 

"We do not find any merit in this case. However, as 
the applicant is suffering from chronic illness due 
to vasetomy operation, he may get himself medically 
examinedby Raihiay Doctor, and then make a 
representation to the authorlties for proper orders. 

Subject to aforesaid direction, the O.A. is disposed 
of.'' 

c; 1- 
2. Learned counsel of the applicant j...drawn our 

to letter dated 10.03.2003 whereby Senior D.P.O. E.C. Railway 

attention 

~ughalsarai has written to Medical Superintendent, E.C. Rail~a1 
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// 2 // 

~ughalsarai for~arding a copy of the applicant1s 

representation along with Tribunal's order dated 04.02.2003 

tor compliance. He has also drawn our attention to the 

letter dated 22.03.2003 from Chief Medical Superintendent 

Plughalsarai to Medical Superintendent £.C. Railway Gaya 

for compliance of Tribunal~ order. Learned counsel of the 

applicant has alleged that no action has been taken by the 

respondents on these letters and applicant has not been 

medically examined in accordance with the Tribunal's directiona 

3. La::1rned counsel of the respondents stated that in view 

of the aforesaid letters, respondents were not required to j 
take any further action. We do not agrue uith this contention. I 
Writing of these two letters by the respondents has not 

resulted in medical examination or the applicant. As such, 

respondents are afforded another opportunity to implement 

the directions of this court in as much aa that D.R.M. E.C. 

Railuay, ~ughalsarai District-Varanasi shall writ~ to the 

concerned Medical Superintendent for medical examination of 

the applicant within a period of 2 months from the date 

of com;;:.,n.t_ation of this order. He shall also indicate·· the 

date ./lild which the applicant shall appear before the Medical 

Superintendent for medical examination. In case, these 

directions are ne t cm,1olied WJith in the true spirit, aeriou& 

view would be taken in the matter. 

4. In view of the above directions, this contempt petition 

is disposed off. Notice· issued to the respondent is 

discharged. 

Vice -Chairman 

ist s«: 
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